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AT HYDERABAD

0A.833/92 date of decision ; 17=12-1992
ABetween

A, Chander Rao ¢ Applicant

and

1. The Railuay Board, rep. by
The Secretary

Rail Bhavan

New Delhi

2. The Chief Personnel Officer E
South Central Railway ‘
Secundera bad

3, The Divisicnal Engineer
(Doubling) I

South Central Railway
Kazipet

4, The Chief Administrative
officer(C)

South Central Railuay
Secunderabad

Respondents

]
G. Parameswara Rao
Advocate ‘

Counsel for the applicant

e

Counsel faor the respondents : N,V., Ramana, Standing
' Counsel for Railuays

C ORAM
HON. MR. R. BALASUBRAMANIAN, MEMBER(ADMN)

HON, MR. T. CHANDRASEKHARA REDDY, MEMBZR (JUDL.)

Judgement

(Orders as per Hon. Mr. R, Balasubramanian,‘Member‘(ﬂdmn)
Heard éri G. Parameswara Rao for the applicant and

Sri V. Rajesward Rac for the respondents,

2. The prayer in the application is for regularisation

from the date a person junior to the applicant uaé pegular—

ised alonguwith the consequential monetary beneFit%, senigr-

ity etc., The persen junior to the applicant was regularised

e
——




1981

in 1982. Even by that time there was an order of 8-1

of Hon. Supreme Court in Criminal Appeal No,337/75 wherein
' B

their Lordships had observed that the order passed by jthem
I
|

“may not afPect his (applicant's) service career.
"3, The applicant has not sought legal redressal in éood
time, S5ince the case is one prior to 1982, this Triﬁﬁnal
¥ . )

Carans . e _ : N :
doss net even te entertair this case. The case therefore

is to be disposed éf as not maintainable.

4, This order doés not .preclude the respondents Frqﬁ con-
éidering his case ;nd taking a decision in accordancé with
the rules and regulations, His case may be cansideréd FD;

regularisation and other benefits in accordance with:rules

and requlakions, 'No-order as to costs.

LR bl B3 N |
(T. Chendrasekhara Redfly) !

(R, Balasubramanian)
Member {(Admn) _ Member (Judl)

. - ) ; ;
<t P "L fl,:_
Dated : December 17, 92 Dy. Registrar (Jub ’ :
Dictated in the Open Court j

8k

Copp to:- | -
Secretary, Railway Board, Rail Bhavan, New Delhi.

2. The Chief Personnel Officer, South Central Railway, Sec=bad
Divisional Engineer(Doubling) I S.C.Railway, Kazipet,

3, The
4. The Chief Administrative Officer(C) S.C.Railway, Sec-bad.
5. One copy to Sri. G.Parmeswara Rao, advocate, 3-4-453/454,
Narayanaguda, fyd. o
CAT, Hyd,

6., One copy to Sri. N.,V.Ramana, Addl. CG3C,
7. One spare COpy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL e
HYDERABAD BENCH: AT HYDERABAD :

e

THE HON'*BLE MR\ v.C.

<

‘THE HON'BLE MR.R,BALASUBRAMANIAN:M(A).

AND. o e

THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J) !
, D ) |

THE HON'BLE MR.C.J.| ROY : MEMBEK(JUDL) |

lD;atedz /2//&{ 199é

; | RN i
CORBER/ JUDGMENT 3

—~
R, Ae/—Coh Ak 0,
0.a.No. 5 323/91

T AN (WP-No= o I

Admitted and Interim Direc

ections /

Dismissed as with drawn

Allowed

Q“‘ﬁ};'/r::_sed of with di

Dismissed

Dismissed for defdult . |
M.h,Ordered/Rejécted o
. No-order as to costs. '
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